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(dy  whether any probe has been conducted by the Ministry based on the

communications from the MPs; and
(e) if so, the details thereof and if not, the reasons therefor?
THE MINISTER OF DEFENCE (SHRI AK. ANTONY): {(a) Yes, Sir.

(by  Following reports of the arrest of the Chief Executive of Finmeccanica
in connection with the investigations in Italy regarding alleged wrong doing and
unethical conduct by M/s Finmeccanica, parent company of M/s Agusta Westland,
UK., the CBI was asked on February 12, 2013 to conduct an enguiry into the
matter. The CBI has registered a Preliminary Enquiry (PE) on February 25, 2013

in this matter.

(c) to (e) While the Ministry of Defence (MoD) had received a letter dated
14th December, 2012 from Shri Prakash Javadekar, Member of Parliament (Rajya
Sabha) on the subject matter, media reports relating to alleged payment of kickbacks/
bribes by M/s Finmeccanica started surfacing since February, 2012. Hver since then,
MoD has pursued the matter with the Embassy in Rome to get credible information
regarding the status of mvestigation and authenticity of the documents/records being
cited in various media reports. Given the independence of the Italian Judiciary from
the executive and the preliminary investigations being covered by 'Secrecy' clause
under the Italian law, no concrete information was received. The matter was also
taken up, through the MEA with the UK. Government in view of the alleged
involvement of a British consultant and the fact that the contract had been signed
with M/s Agusta Westland, UK. The UK side informed MEA that they have not
launched any investigation and are awaiting the results of the Italian investigation
in order to ascertain whether any further action needs to be taken. MoD had, thus,

taken prompt action to seek factual information from the concerned Authorities.

Moving Army from close to human habitations in

Jammu and Kashmir

965. PROF. SAIF-UD-DIN S0OZ: Will the Minister of DEFENCE be pleased
to state:

(a)  whether Government is aware that in Jammu and Kashmir there are
situations where people would like the Army to wvacant the land close to human

habitations and settle in the hinterland as per requirement; and
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(by  if so, whether Government would consider to cause a survey and organize

reform in the process?

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (a) and (b) The
deployment of the Armed Forces is based on threat perception and strategic

considerations in order to safeguard security and territorial integrity of the country.
Action taken on Kargil Review Report

966. SHRI THAAWAR CHAND GEHLOT: Will the Minister of DEFENCE be
pleased to state:

(a) the action taken by Government, so far, on Kargil Review Report;

(by  whether it 1s a fact that the Armmy 1s facing acute shortage of modem

weapons;

(¢)  whether lack of political will 1s the main hurdle in the direction of

modernization of Indian Army; and

(dy by when, Government would implement Kargil Review Report in the interest

of the country and Army under this different situation?

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (a) and (d) The Report
of the Group of Ministers on National Security had six chapters. The Ministry of
Defence had been nominated as the nodal Ministry for the Chapter VI, on "Management
of Defence'. The Chapter contains 75 recommendations, of which 63 recommendations
have been implemented. Action on the remaining 12 recommendations is at various

stages of progress.

(by The modernization of the Armed Forces is an on-going process, based
on threat perception, operational challenges, technological changes and available
resources. The procurement of weapons is carried out on a continuous basis, as per
Acquisition Plans. Shortages may occur from time to time, for which remedial action

1s taken.
(¢) No, Sir.
Demilitarisation of Siachen Glacier

967. SHRI ANIL DESAI: Will the Minister of DEFENCE be pleased to state:



